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ORAL ANSWERS TO QUESTIONS
Industrial discharge into river Ganga

*181. SHRI BHUPENDER YADAV: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

{a) whether the provisions of Environment (Protection) Act, 1986 are adequate

to deal with industrial discharge into river Ganga; and
{b) if not, the remedial steps Government proposes to take?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) A Statement is
laid on the Table of the House.

Statement

{a) and {(b) Central Pollution Control Board, constituted under the Water Act,1974
has been empowered with the provisions of the section 5 of Environment (Protection)
Act, 1986, to discharge the duties for prevention and control of pollution and which

reads as follows:

“In exercise of the powers conferred by Section 23 of the Environment
(Protection) Act, 1986, the Central Government hereby delegates the powers
vested in it under Section 5 of the said Act to the Chairman, Central Pollution
Control Board, the power to issue directions to any industry, municipal
corporation, municipal council, cantonment board or any local or other authority
for the violations of the notified general emission and effluent standards under
the Environment (Protection) Rules, 1986, and other standards, subject to the
condition that the Central Government may revoke such delegation of powers or
may itsell invoke the provisions of Section 5 of the said Act, if in the opinion
of the Central Government such a course of action in necessary in the public

interest.”

CPCB, by exercising its power vested above, issues directions to the industrial
units who were found discharging the effluent not conforming to the standards
and seriously violating the discharge norms as notified under the Environmental
{Protection) Act, 1986.

The Act does not empower CPCB and any other authority to impose any financial
penalty as per the concept of “Polluters Pay Principle”. Remedial steps in this regard

are under consideration of the Government.
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SHRI D. BANDYOPADHYAY: Sir, it is a strange situation. The polluters
pollute the river and the taxpayers pay for its cleaning. My question 1s: Will the
Govemment consider amending the law to make the polluters bear the whole or at

least substantial part of the cost?
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*¥182. [The questioner (DR. PRADEEP KUMAR BALMUCHU) was absent]
Nirmal Bharat Abhiyan in Jharkhand

*182. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

{a) whether Government has undertaken any programmes under Nirmal Bharat
Abhiyan (NBA) in Jharkhand;

{(b) if so, the details thereof;
{c) the quantum of funds earmarked therefor and the funds released so far, and

{d) whether the Jharkhand Government has recommended any programmes to be
taken up under NBA, if so, the details thereof?

THE MINISTER OF DRINKING WATER AND SANITATION
{SHRI CHAUDHARY BIRENDER SINGH): (a) to (d) A Statement 1s laid on the
table of the House.

Statement
{a) Yes Sir.

(b) The Nirmal Bharat Abhivan (NBA) was implemented with effect from
1.04.2012 to 1.10.2014. The programme was under implementation in Jharkhand as
well. The achievement in construction of Individual household latrines, School and

anganwadi toilets and Community Samtary Complex under Nirmal Bharat Abhiyan
(NBA) 1s as under —

Year IHHLs  School toilets Anganwadi Community
toilets Sanitary Complex
2012-13 48500 613 684 43
2013-14 76818 682 163 42
2014-15 30212 350 130 15

(Upto 1st Oct., 2014)




